FORM A
PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF AVESTHAGEN LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor AVESTHAGEN LIMITED
2. | Date of incorporation of corporate debtor | 20/04/1998
3. | Authority under which corporate debtor is | RoC — Bangalore
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U73100KA1998PLC030671
Identification No. of corporate debtor
5. | Address of the registered office and
principal office (if any) of corporate | No.144, NXB, Level-1, 10th Road, KIADB
debtor IT Park, Arebinnamangala, Jala Hobli,
Bandikodigehalli, Bangalore, Bgnorth,
Karnataka, India, 562149.
6. | Insolvency commencement date in respect | 06/02/2026  (Order  Received on
of corporate debtor 10/02/2026)
7. | Estimated date of closure of insolvency | 05/08/2026
resolution process
8. | Name and registration number of the | Mr. Piyush Kisanlal Jani
insolvency professional acting as interim | IBBI/IPA-001/1P-P01439/2018-19/12164
resolution professional
9. | Address and e-mail of the interim | Address: Om Ashray, New Laxminagar,
resolution professional, as registered with | behind Mazar Ring Road, Gondia,
the Board Maharashtra : 441614.
Email: capiyushj@gmail.com
10. | Address and e-mail to be used for | Adress: Plot No. 212, Pragati Colony, 2"
correspondence  with  the interim | Floor, Ring Rd, Chhatrapati square, near
resolution professional Kalpavruksha Hospital, Nagpur,
Maharashtra-440015.
Email: capiyushj@gmail.com
cirp.avesthagenltd@gmail.com
11. | Last date for submission of claims 24/02/2026
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link: The relevant form for submission

(b) Details of authorized
representatives

are available at:

of claims can be download from
https://ibbi.gov.in/en/home/downloads
Physical Address: As mentioned in point

no. 10
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Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Avesthagen Limited on 6th
February 2026 (order received on 10th February, 2026).

The creditors of Avesthagen Limited, are hereby called upon to submit their claims with proof
on or before 24th February, 2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA. — Not
Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Digitally signed by
PIYUSH KISHANLAL
JANI
Date: 2026.02.11
18:03:05 +05'30'
Date: 11/02/2026 Mr. Piyush Kisanlal Jani
Place: Bangalore IRP of Avesthagen Limited
Reg No: IBBI/IPA-001/1P-P01439/2018-19/12164
AFA No: AA1/12164/02/311225/107525
AFA Validity Date: 31/12/2026
Adress: Plot No. 212, Pragati Colony, 2" Floor,
Ring Road, Chhatrapati Square, near Kalpavruksha
Hospital, Nagpur, Maharashtra 440015.
Email ID: capiyushj@gmail.com
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" Digi Lenders Double Down On Small
Loans As Credit Quality Improves

Alenjith K Johny

“Bengaluru: Unsecured personal
ov—loans below ¥ lakh now make up
=maore than two-thirds of loans ex-
ctended by digital lending startups,
—=according to data compiled by
Zeredit bureau Experian till Decem-
Y26,

Theshare of such loans, atatime
““when bad loans in digital lenders®
portfolios remain high,

up from 55% in

55% hae 3
betvreen 21 lakh and €5 lakh have
=fallenfrom3s to27"%, whilethose
Zabove 5 lakh have slipped from

small ticket-sizeloans due to faster
turnaround  times, Rajit
Bhattacharya, cofounder of Data-
Sutram, a fraud-detection startup
working with hanks and fintechs
based in Mumbai,

Industry insiders point out that
given the small-ticket size of such
loans, the dishursals donot impact
the overall profitability of the
lendingcompany: Instead, itmakes
sense to have larger assets under
management, wi mch can eventual:

Iyhelpimprove va

"The total amount of money lent
out in such loans remains low, lim-
iting returns despite better eredit

Consumer  dura-
B Wl bles account for a
peagll miajor part of such
\’ loans, the founder
said. "Many borrow-
Theshareof ers use them to buy
suchloans,at televisions, washing
atimewhen machines and mo-
badloansin bile phones. Mom-
digital and pop  shopkeep-
lenders" ers also tap these
portfolios loans as working
remainhigh, capital.
need-
from55% ing Rs 50,000 for in-

back iNFY23  VENIOIY gets approv-
al in minutes, not days,” he added.
Cross-selling drives growth,
Bhattacharya said. The same bor-
rower takes out loans multiple
times, repays quickly and returns
for more, creating a high-velocity
lending model.

Invocation of GAAR

»»FromPage1
Tax officials, from Mumbai and
Bengaluru, are trying to fish out de-
tails of these offshore investors, ma-
ny of whose scrutiny assessment
would become time-barred by
March 31, 202
The investors picked for seruting
are those who had either divectly or
indirectly sold their investments
andhave not paid taxon the deal pro-
fits by virtue of the treaties India
haswithMauritiusand Singapore,
The department believes additio-
nalfactson theMauritiusandSinga-
pore arms would put it o a stronger
fvoting in finalising the scrutiny or-
ders, three people familiar with de-
velopment told ET. The scrutiny as-
sessment orders for tax year 2023
mustbe passed before the currentfi
nancial yearends

The PEs and VCs have to spell out
sources of funds, signatories of
hank accounts, roles of directors,
details of ultimate beneficial ow-
ners, expenses and set-up in Mauri-

-2

and Singapore as well as details
ntities to whom stock:
andwhether thebuyerswi
parties.

“The nature and breadth of these
inguiries indicates a clear intent to
apply the prineiples emerging from

Tiger Global ruling across a wi-
dee spectrum of earlier acceptable
Mauritius holding and fund structu.
res, and it remains to be seen whet-
her judicial anti-aveidance pr
ples might be invoked alongside ca-
sos being escalated to the GAAR pa
nel,” said Parul Jain, who heads the
international tax practice at law
firm Nishith Desai Associates. GA-
AR, or general anti- 1\mdancelule‘
was framed to discourage aggr
ve tax planning,

With tax authorities ealling for (n-
formation on buyers, “parallel pro-
s against counterparties for
alleged failure to withhold taxes
cannotbe ruledout,” shesaid.

FORFULL REPORT, GO TO
www.economictimes.com
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5 —=10% to 5%, said the report, titled ticker loans, by con-
=Beyond Borrowing: Al's New Lan- {rast, bulld larger Joan books and
guage of Risk in India's Fintech generate better returns,” said the
—_-Outlook founder of a consumer-focused
= = Speed explains the shift. “Digital digital lending starmup. on condi-
Slending primarily happens in  tionof anonymity,
i
B i; » ryinterpretations
= 2 CP ry inte: 4
= Tl'dllSIlllm N(‘CE‘SSIII'Y "A trust deed allows leadersh:
a;; gements to be governed by mis:
- »=From Page 1 cific rules, reducing k of

—Tata Trusts declined to comment,

+ “dy operates under a

=the Sir Ratan Tata Trust — constituted
- continues to function under a

— cin 1918

While the Sir Dorabji Tata Trust alrea-
formal trust deed.

over trustee tenures
has become increasingly
said, in the context of the Mah:

Singh said, This

v untenabl

has become necessary following the or-
dinance, which caps perpetual trustees
5% and mandates fixed tenures whe-
re governing documents are silent,” he
said. The Sir Ratan Tata Trust and the
SirDorabji Tata Trust arethe twoprinei-
pal charities within Tata Trusts, toget-

ip arran-
sion-spe- al
disputes

a, he
arashira

BANK NOTE PAPER MILL INDIA PRIVATE LIMITED

A Joint Venture of SPMCIL-A Govl. of India Enterprise and
BRENMPL-A subsidiary of Reserva Bank of India)
TENDER NOTICE 11.02.2026
Expression of Interesy'Bids are Invited from elqible firms for the following
‘services/Mems for Bank Mote Paper Mill india Pyt Lid, Mysuru.

Public
2025, which came into effect on Septem:

& =will and does not currently have a writ-
Zten trust deed. Yash Vardhan Singh, co
Zunsel at Sarvaank Associates, said the

afchmlgcs make it imperative for legacy
=trusts tomove away from default statuto-

ber1, 2025, and introduces new rules go-
verning trustee appointments, tenure
and preseribed limits.

Tata Trust, which has operated under a
1918 will for overa century, the transition

which exceed the basic tech-
nical requirements, will be gi-
ven extra eredits when it co-

Enhanced
*=Performance Hopiibihe e

= be given to companies that

Notice Inviting E-Tender

[TenderEnquiyNe. | ST@-8131

| For manufacture, testing and supply of 11KV 1Cx300MM’ (QTY=200 km},
| 11KV ACx35mm2 (QTY=80 km). and 1.1 KV 4Cx85mm2 (QTY=80 km).

For details and downloading of the document, please visit our website
www.npmindia.cam. Acdendum/corrigendumiclanfications, i any, shall be
displayed only an the webshe.

‘usts(Amendment) Ordinance, her holdingabout52% of TataSons,and | | [S.N]E01/ TENDER Mo BRIEF DESCRIPTION [
formingthecoreof deeision making wit- BNPWEOUPMC/ |APPOINTMENT OF A CONSULTANT TO| As per EDI Natice & noraby ghun that tha National Company Law Tiounal has emarad the
hin the Tata Group, Tata Sons is the hol- 497/2025-26 |PROVIDE PROJEGT MANAGEMENT AND L4 A Pirereded

ding company of the Tata Group, CONSULTANCY SERVICES FOR SETTING UP The ored) Limited, are hereby caled upon (e submit their cisims with
“For the Sir Ratan OF TWO ADDITIONAL BANKNOTE PAPER Z‘ﬁ'.;’.f‘.f;.ﬁﬁ:',‘f:,’f:.‘:%"“ e the iptere resahution srofessiensl at the
bt A PRODUCTON LIES WITHA TOTLCRPROTY Tk sl s ece ity e .

7] DESIGN, MANUFACTURE, SUPPLY,| Asper e : e 1 .
202526 |ERECTION AND COMMISSIONING OF Twa|  Tender il eniry N3 to st 88 utnorse represencalv of the ass in Form GA. - Not

LINES OF 600 TPA EACH FOR BANKNOTE R i

T \.ﬂnmgtm.ﬂmvr nail: sodrdip: A A et fi 1 2 tagen st

" | ol o Lim
ol Jo e o RERPRIRRACIIA, - Rl:!ND:IBEU\PADEI/\PMMSW?OIR‘HJBMQIN

AFA Na: AL/ 12164/02/ 311225/ 107525 AFA Valloity Date: 31/12,2026
Arss: FIot No, 212, Pragati ol
Sauare, nesr Kalpawruksha Hospital, Nagour, Maharashtis 440015,

ey, 20 Floor, RINE Aoad, Chnatrapat | -

Ernail I0: capiyashi@gmail.com | =

5 Para"?eters meet indigenous design para-

Ey meters, which will include

IPRsand detailed designs.
The DAP leaves routes open | |1
for acquisitionof forelgn plat-
forms but requires specific,
high-level elearances for each
such purchase,
of national def
maintained by procuring the
critical equipment through
foreign routes as well as com-
mencing parallel  develop-
ment of domestic alternati-

N »»From Page 1

ese had to be conducted on
a ‘no cost, no commitment’

no_cundertaking in the past.
= = Asperdraftrules, capital ac-
Zquisitionswill prioritise Indi-
“an companies retaining sour-
—=ce codes and critical design
_~data, as well as having comp-
“lete fry ecdmu!m'upgmdes and

| size XLPE Power Cables,

|2 Datn & time for opening of tander -

Las! date & lime for submission of tander - 16.03.2026 upto 11:00AM
18.03.2026 at 11:00 AM

|e-tendering website

Cutting edge
fence will be

| | wabsite may be vished regularty forupdates,

CPRPh. HO7AN22035-28RE3T

|Datailed NIT/specification may ba downloadad fmm Punjab Gaowt
)
| Carrigendurm, if any, will not ba T gy g

Dy. CEITS (D), PSTCL, Patlala.
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ASEEM

INFRA FINANCE

EXTRACT OF CONSOLIDATED

NCIAL RESULTS FOR TI

. — |
Aseem Infrastructure Finance Limited
Regd. Office: Hindustan Times House, 3rd Floor, 18-20, Kasturba Gandhi Marg,
Connaught Place, New Delhi -
Website: www.aseeminfra.in | Tel: 022 69631000 | Emal

110001, CIN: UB5990DL2019PLCA37821
info@aseeminfra.in

HE

RTER AN

INE MONTHS ENDED DECEMBER 31, 2025
(All amounts are in INR Lakhs, unless otherwise stated)

_“madifications. O 2 By, CEIProjacts, Tels : S451-04341, Exmail
Tyerder For the quarter ended For the nine months ended | Year ended
8= = The Ll formula — in which  ves,” says the preamble to the | pe Helles Insing B 2
Sthe lowsst, technlcally comp- nEwridles; | == sn e December | September | Decomber | Decomber | December |  March
no,_sliant bidder would automati- FASTER &EFFICIENT b 0 sl el f ST it ol B e i Ne. | 31,2025 | 30,2025 | 231.2024 | 31,2025 | 31,2024 | 31,2025 |
- cal:'he declared the winneg The other major change i5 | | esspien | Package-b=UL of & 220 KU Monall 240 e a5 LG ot S Monat 2. it {Audited) | (Unaudited) | (Audited) | (Audited)
= b ced to ¢ immil | o i ASKM
=—.hAd Deen ieskid tocadd.  tinimiinpal procurement - e 1| Total Income from Operations 4305464| 4178040 38.04472| 1,2275065| 1.07.420.32| 14595897
echnical parameters as well - melines, which has tended 0 | i TR R
indigenous design. drag on for years in the past. | Taidmectoswriosdng 13.03 2025 opta 1000A M, 2 [ Net Profit /(Loss) for the period 11,238.61 1166543 B.800.77 3273953 25.047.59 34,096.49
= The government has invited  As per the draft rules, procu- | [TEEdVesraloe T S T A {before tax, Exceptional and/or
zcomments on the draft rules rementswillbecarriedout30- | |[LasiDms & Tima o rcsi ofandse T3.03 2025 upta 1100 AL Extraordinary terms)
B—before they can be notified by 50% faster, with changes in “L”I:‘;‘J;;’:;m;'ﬂ;ﬁ:' T T 3 [ Net Profit (iLoss) for the period 1123861 1166543 B,800.77 32,73953| 25,047.58( 3400649
the end of March. Companies  appro mming At AR, CirT e § o WA i b pat e % AR 1 SUCH the before tax (after excaptional andior
Tthat can meet enhanced per-  deadlines for technical appro- mi-m-rwu-mms'wwd Y llems)
W —=formance parameters (EEF), valsand cost negotiations. i e A Ve petwn 4| Share of net profit of assaciale 442156 asedds|  3s0e63| 1315279 123672 1501805
= - accounted using equity method
5 | Met Profit {iLoss) for the period after fax | 11,844.57| 1221782 965044 3465222 27,36075| 36,947.32
(after exceptional andior
¥ hems)
(Formerly Known As Junctions Fabrics & Apparels Limited & | Total Comprehensive income 11,83066| 1249662 964327 3484536 27,34235| 3693378
A for the period [comprising Profit /{Loss)
CIN: L18101T22011PLCO17586 for the period (after tax) and Other
15, Murthy Plaza Compiex, Kariya Grandar Street, Khadarpet, Tiruppur - BATB0T, Tarnil Nadu, India. Te Comprehensive Income (after tax
¥ ary rpet, Tirupp P
mal: in_Website: 7 F'B\ﬂubequ!ljshalecapllil Including | 2,38,058.63| 2,38,05863| 2,38,05863| 238056863| 2,36,058.63| 2.38,058.63
ce shares.
& | Reserves [axdudmg ravaluation reserves) | 1.58,653.25| 14681480 | 1.1540675| 158653.25) 1,1540675| 1.24.998.18
9 | Securities Pramium Account 1687255| 1687255| 16.87256| 1687255 16.87255| 16.872.55
10_| Net Worth 3,96711.88| 38487323 3,5346538| 3,96.711.88| 3,53,465.38| 3.09,056.81
11| Paig-up Debt CapitaliOutstanding Debt | 15,09,376.39 | 15,06,768 63 | 13.41,347.01| 150937639 13.41,347.01| 13,34,297.43
12 | Ouistanding Redeematle Nil Nil NIl Nl Nil Nil
Prefarence Shares
13 | Debt Equity Ratio 3.80 391 379 380 379 368
14 [ Earnings per share (of 2 10 sach)
{for continuing and discantinuing
operations) {not annualised)
Basic (%) 0.50 051 041 146 115 155
Diluted (7) 0.50 051 0.41 146 1.15 1.55
a 15 | Capital Redemplion Reserve/ NA WA NA MA| N A
o Dabentura Resarie
Notes:

o

348.39%

18

M).58%

Se3 (Using Oblgatiere and Deckoaure Roguiemarnk) Re
d www

n. The abowe financial results of

1 The above is an extract of detalled format of quartedy financial results filed with the Stock Exchange under Regutation 52 of the

ulations, 2015. The full format of the financial results is available on
the Company have been prepared in accordance with the

. 2015 ("Ind AS",

under section 133 of the Companies Act, 2013.

2 1neaﬂwenld wmdldaled nnm:m results of the Company have been subjeciad to limited review by Jont Stalulory Auditors and were

raviawed by the Board of Di Fobruary 8, 2026.
3 TheCompan
REVENUE = EBITDA = ey
= = Nature Credit Ruﬂng Agency Rating Assigned
Non-converiible debantures ong Term Instrument AR+ Positive
Non-converd Long Term Instrument GR\SIL{IGRAJIndla Ratings AR Stable
Long-term fund-basediNon-fund based bank lines | Long Tarm Instrument GARE AR+ Positive
R 5 8 Long-term fund-basediNon-fund based bank linss | Long Term Inatrument IGRA AR Stabln
Short-lorm fund-based/Non-fund based bank lines| Short Term Instrument CARE ! IGRA AlE
- REVENUE - EBITDA - PAT Gommercial Papar Short Term Instrument | GARE ( GRISIL { India Ratings Al
= = = Markat linked debenturs Lang Torm Instrumant ICRA Af+ PP-MLD (Stable)
= Subordinate bonds Long Term Instrument ICRA AA+ Stable
s FINANCIAL STATEMENT HIGHLIGHTS Dout Lo Toar Insiiment GARE Aar Poslive
-3 Amour In Rs. Lakhs 4 Thefiguresfc sod! d req ] h 4 n
CONSOLIDATED CONSOLIDATED FOR DETAILED For and on behalf of the Board of Di of
PARTICULARS RESULT SCAN ME o A’:,::, |,I“,:':u:m°,: Fadiaiudal
Q3FY26 | Q3FY25 | OMFY26 | OMFY25 s il Linsd
Place: Mumbal Direcior
Total 9,891.02 2205.90 20,108.92 9,736.70 sy mm,y 09, 2026 DIN: 09632942
EBITDA 647.51 118.26 1,644.53 554.15 SR o,
s a
Net Prafit 427.45 17.84 939.18 156.55 Ratios Description December 31,2025 | March 31, 2025
(Unaudited) (Auditad)
Financial Performance Comparison - SMFYZE v/s SMFY25 Debt-Equity Ratio Tolal Debt / Total Equity 3,80 3.68
Reveraue fram Dperation has recortied & growth by 108.53% from Rs. 873670 Lakns in 84 FY25 to Rs.20.108.92 Lakhs in 3M FY26. et S s e T Not Appicatla A L
The EBITDA has increasad by 178.72% from Rs, 554.15 Lakhs in 9M FYZ5 10 Rs. 1,544,53 Lakhs in 9 FY26. 0 L
Net profit stoad at Rs. 939.18 Lakhs in 94 FY26, compared 1 Rs. 156,55 Lakns in 98 FY25 recorden a prowth of 499.94% Interest Sarvice Coverage Ratio Not Applicable NA NA
Oulsianding Redeemable Preference Shares. NIC il Nl
(quantity and vatue)
Ifestie Limbd (farmarly ",mfh’"m's”“J“ I *m""'fﬁmﬂ‘"mmm"“ Capital Redemption Resorve | Not Applicable NA NA
Debenture eserve”
Unaer the leacership of Its Charman & Managing Dlrecnm Mr Prem Aggarwal, the Campany has evolved fram & domestic-ocused nlayal Ino & umwqu epor-griven ry
enteriyis. Wi a Cearficus on xgort markets, product diversification, and operational excalience, Ganment Manira Lifestyle Limiled coninues to engihen A faoagrint Met Warlh Stiass capial + Resoryes and wifpl Z90.711.88 25305081
aC053 itEenalional Markts whie onNIrDuING 1 In0ia's [2at3e export growth Met Profit After Tax 34,662.22 36,847.32
Domestically. the company cominues 1o strengihen A5 whlesak: mumlhmuw it In Tiruppur and Surat, enabling efficiem service and compelith pricing across Earmings Per Share (not PAT / Weighted average number of shares 146 1.58
Iﬂlﬂﬂimﬂpfcl:ﬂ\M! IEJEEHIEIH;; ! el i ‘ Current Raio Not Applicable NA NA
Disglames rian statements in this document may be i Lcer actions, local ong
| political o economic developments, technological nﬂks,armwnﬁnmur factars Mat l:wlucaus: uu'rama\ results to differ malﬂ'lxlly from those by the Ty Debtic Wk g caokal. Hetpoplicalie HA A
relevant forward-iooking statements. Garment Mantra Litestyle Limited will not e in any way respo o any Bad Debits 1o Account Receivabie Ratio Not Applicable NA Na
P Current Liabiiily Ratio Not Applicable NA NA
Business Dutlook and Order Book Sirength: [ammtmmmlmﬁwlbﬂem the forth quarter on tha nmmmﬁbmngmm _ammwamz Total Debis o Tolal Assets. Tolal Debt { Total Asset 78.44% 77.83%
oparating track record. The Company has successfully crossed #100 crore in export revenues, underscaring ifs estabished capabilities in servicing global buyers a Datars Tumavar Not Applicable HA. NA
Orter inflows during the year have remained sirang across expart and instititional segments, refiecing sustained custamer confidance and rapaat business. The Inventory Tusnover Not Applicable NA NA
institutional sagment consinues to wmmm high-yolume orders, maﬁm nmm»mmnmm ﬂwmm%lb:\m , and operating leverage. Operating Margin (%} Profit Before Tax / Total Revenue 37.30% 33.65%
Supported by 3 diversified customer base across Company bengfis 1 FEVERUE
jaility, Thi h& pasitions Barment Mantra to sustain %a mmmh:nl::ﬂu.mmuw expand 2cross both premium and mass-market apparel Nt Profit Maegin (%) PAT /Total Revanua 28.23% 26.31%
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My client has negotiated to purchase the
Immovable Property from Mr. C.SRIKANTH,
S/o. Mr. Chivukula Ram, Residential HOUSE
Built on Site BBMP No.319, situated at 7th
Main, S.T. Bed, Koramangala, Bangalore-
560 034, together with Ground and First
Floor.

(earlier Site N0.319, situated at 7th Main, S.T.
Bed, BDA Layout, 4th Block, (Srivagulu)
Koramangala, Bangalore-560 034),
measuring East to West : 9.15 meters, North
to South : 12.19 meters .Total site area 111.53
Square Meters .

If any authority /person/s are having any
objections or claims in respect of the above
sale the same be lodged with documentary
proof within 7 days from today failing which
our client will get the Sale Deed registered
and it shall be deemed there are no claims of
any nature whatsoever.

K.M.A.PERES, VIREN MICHAEL PERES,
Advocates, No.46/1-1, Wheeler Road,
Bangalore- 560005, Mobile: 9845000414,
E-mail. peresoffice@gmail.com

PUBLIC NOTICE

The general public are hereby notified that, my
client Mr. S K S/o Mr.K: NRhas
lost Original Sale Deed dated 25.02.1944, under
Serial N0.219/1944-45 of Book No. |, volume-620,
pages 132-134 registered at Sub-Registrar of
Bangalore, Original Sale Deed, dated 26.02.1944
under Serial No.222/1944-45 of Book No. |, volume-
618, pages 195-196 registered at Sub-Registrar of
Bangalore Original Sale Deed dated 11.09.1948,
under Serial No.1703/48-49 of Book No. |, volume-
696, pages 88-89 registered at Sub-Registrar of
Bangalore pertaining to property Situated at
Doddagunte Village and Original Title deeds,
Revenue records and survey records pertaining to
Old House number 111, Property bearing Survey
number 205 and Property bearing Survey number
173, during shifting of the house. In this regard a
police complaint of lost report No.1548209/2026
was lodged before the Bangalore City Police on
7-02-2026. If any person/s finds the said documents
kindly inform the above said stated person or
address mentioned below. If any person/s misuses
the said document, the same is not binding on my
clientand they shall do so attheir own risk.
C.K.V.K. LAW ASSOCIATES
Mr. VENKATESH CHANDRAN M.A,, LLB.

Advocates & Legal Consultants Bangalore-43
M : 9845846428, 9108784843
E- Mail: rvlaw.76@gmail.com
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PUBLIC NOTICE

This notice is issued on behalf of my client
Sri.Aditya Ranjan to bring to the notice of the
general public that the Original Agreement of
Sale dated 19.03.2020 between M/s.
Cor Bay East Developers Private
Limited in favour of Ms.Alen Jeffie Penelope J
in respect of Flat No.C-0915, Situated at
Gunjur Village, Varthur Hobli, Bengaluru East
Taluk has been lost at the time of travelling.

All the persons are hereby informed not to
deal or carry out any transaction with anyone
on the basis of the said Agreement of Sale. If
anyone has already carried out or being
carried out kindly inform the under signed in
writing on the below mentioned address
within 7 days from this present along with that
Police Complaint is also given vide Lost
Report No.2055824/2026, dated 10.02.2026.

Y. Sowmya Yadav, Advocate
Samvruddhi Legal, # 83, Ground Floor,
5th "A' Cross, 21st Main, J.P. Nagar
2nd Phase, Bangalore-78. M : 9916343921
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PUBLIC NOTICE

Public are hereby informed that my Clients (1).
Mrs. ASEEMA SULTANA, D/o. Mr. Syed Ibrahim,
AADHAAR : 9970 6884 9737. And (2). Mr.
MUDASSIR AHMED. F., S/o Late. Abdul Azeem.
F., AADHAAR : 6542 2050 1929. Both are
Resident of No.1017, Behind Shankara Matta,
Fort, Kolar, Karnataka-563 101, propose to
PURCHASE below mentioned Schedule
property Which is Presently belongs to (1)
Mr.CHAND PASHA, S/o. Late. Shaik
Rahmathullah, AADHAAR : 5707 7868 6433. (2).
Mr.ZABI PASHA, S/o. Late. Shaik Rahmathullah,
AADHAAR : 9032 8205 6808. (3) Mr.Shaik Imtiyaz
@ Imthiyaz Pasha S/o. Late. Shaik
Rahmathullah, all of them are Co-Owners and
having jointly acquired the same by Virtue of
Absolute sale deed, Vide Document No.BNS-1-
04793-2010-11, of Book-1, Stored in CD
No.BNSD70, Dated:-29-10-2010, Registered in
the Office of the Sub-Registrar Banasawadi,
Bangalore, the same had been executed by 1.
Mr. IMTIAZ AHMED ANSARIE, 2. Mr. MUMTAZ
AHMED ANSARIE, and 3. Mr. MUSHTAQAHMED
ANSARIE, Represented by their by GPA Holder
i.e., Pyari jaan, After Purchasing of Schedule
Property the said Shaik Imtiyaz @ Imthiyaz
Pasha, had demised leaving behind his wife i.e.,
Mrs. RASHEDA BEGUM, Holding AADHAAR :
5299 6609 9720, and minor Children, Since
Children are Minors the said Mrs. RASHEDA
BEGUM, is Representing to her Minor Children,
if any Persons or Members of Late Shaik
Rahmathullah and Late Pyari jaan have any kind
of objecting over Schedule Property for

IN THE COURT OF HON'BLE DISTRICT
LEGAL SERVICE AUTHORITY AT KOPPAL
PIMS APPLICATION 6/2025

APPLICANT/PETITIONER: Subhash
Chand, S/o DHARMICHAND, R/o
Gangavathi V/s-
RESPONDENT: Siddaraju Soumya Prop.
Trinatrayya Agri. Exports Ground floor,
No.53/B, Kempamma layout, Bannerghatta
road, Bengaluru.
To, THE ABOVE NAMED RESPONDENT
To take notice that, the petitioner in the
above case as filed the Pre-institution
mediation and settlement. Hence, you are
hereby called upon to appear before this
court in person are through pleader duly
instructed in the matter 11:00 A.M on
25/03/2026 and submit your say in this
regard along with all documents material
upon which you rely, failing wherein, the
matter would be heard and decide in your
absence.
Given under my seal and the seal of the
court, on this 07/02/2026
By order of the Court, Office Assistant,
DLSA, Koppal

H.M. MANJUNATH, Advocate

Gangavathi

p may lodge their objections with the
undersigned along with supporting documents
within 7 days from the date of publication of this
notice failing which my client shall presume that
there is no objection and proceed Sale deed
transaction.
SCHEDULE:

Immovable Residential Property i.e., ACC
Roofed Ground Floor House along with Zinc
Sheet Shed in the Ground Floor Constructed on
the Site No.11 & 12, Formed out of Assessment
No.62/1, Katha No.1050, Situated at
THANISANDRA VILLAGE, K.R. Puram Hobli,
Bangalore East Taluk, B: New BBMP
Ward No.06, Bangalore, together with all rights,
appurtenances, whatsoever whether
underneath the soil or above surface the
structure standing thereon and as :-
Boundedas :-
EAST BY: Site Nos.1 &2, WEST BY: Road,
NORTHBY : Site No.13, SOUTH BY: Road.
MEASURING: EAST TO WEST: 300"
(Thirty Feet) And NORTH TO SOUTH : 45'-0”
(Forty Five Feet). Total Measuring area: 1350
Square Feet.

ROSHAN ZAMEER. BALLLB.

ADVOCATE
NOOR CHAND ASSOCIATES,
Office No. 02 & 03, Dr. APJ Abdul Kalam
Main Road,Beside Savi Sagar Hotel,
Govindapura, Arabic College Post, Bangalore-45.
Cell. 9886831826
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